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cc PA of  1996 

Sri Suraj Deo Prasad Pm Vrs. Union.of India & (ks. 

Shri M.L.Paswan, 4Registrar Iricharge 

The aoplicatiori is in order. 

Let this case be put up before the Hon'ble 

Bench on 6.5.96; 

'p 
SKS 

I 
. 0-o-e 1 

M.L.?aswan ) 
Registrar I/c 

Counsel for the app1icnt ,: Shri M.P. Dixit. 

/ 
Put up tomorrow for hearinq on admission. 

JLLI 
(ri.<: Verma) 
11eber 

3/9.5. 1996 
	Counsel for the aljcant : Mr. M,P.Djxjt. 

- 	 In fact;  the contet hs not been esta bli shed 

as stated through Annexure-C/2. Mr. M.•P.I)ixit, learned 

counsel for the petitioner is directed to remind the 

officer concerned by his name so that he tak'due 

note of the order of the Tribunal. If, no actiOn 

is reported within a month, further proceedings in 

this matter can be undertaken by the applicant. Let 

a copy of this order be given to the learned counsel 

for the petItioner. List on 2.7.1996. 

N. KY, Verma 
Member (A) MO 

 





CCPA -34/96 

' 

6./ 22.8.96. 	 Shri. S.N. Tiwary, thelearned proxy counsel for 
S 	 - 	 ' 	• 

Shri M.P. Dixit, the learned counsel for the 

: 	 - 	 - 

applicant.
. 

 

S 	

Shri Tiwary tatës rthat. Shri M.P. Dixit, the learned 

oune1I.?or.the applieantis out ofstation. He , herefore, 

-. piys for adjotirhment of the-CCP\. 	''lso brouoht to my 

notice that roticesin hisrec!ard have not been served 

oñt.he.repondts so far. L  iivthe CCPi' 
ii 

shall ensure thatthe recexvethe notice andfile reply 	
L 

thereto on orbefore the next date of hearing. List this 

1 	 cae on 9.996for contempt heai. 

".5 

(N.K.Verma) 

' •.- 	
(Iember (A) 

7/9 ,9.96 - 	 Counse]...forthe applicant..Mr. M,PDixit 

5.Counse1. for jthe respondents . . • G. BOse 
p.-'. 

Learnedotine1 f or ,the 	14- 

hearing on contempt matter. '. 

*copy of this order. be  serveWonlb~lo , 

thepar.tjês. 	- 	- 

( K.D.saha )% 	- 	

( V.N.I1hrotra ) irnber (A) 	 Vice-Chairman 

Li 

r 

I .--• 

- 	-.--- -- - -- - --------- -.-.-,•-.-----'--.
.f-- 

prays for time to.'seek necessary instructions 

from the departhent regardingcompliance of the 

order of this Court. List On 11.10.96 for 



I 

8/11. 10. 1996 Counsel for,the applicant : 	Dixit 

Counsel for the respondents : Mr.Gautam Bose 

Ileard Shri M.P.Dixit, counsel for the 

appliflt and Sj Gautam Be, learned counsel 

for the respondents./ThiS.CCPA has.been filed 

order of this Tribun, 

passed on 22. 196ip19.A.-3 /96.. 40far,/the 

ord. 	of•  the Tbur] the..R.espo1dent No.2. was  to 

, dispos e othe ,epr e sentat9 ohe applicant 

contained at Annexure5 dated 14. 1. 1995 address. to ) and 
- the Cif. Engineer, Sare.y. and Construction,LAflne\1re 

(a))addrssed to the Chief Works Inager dated 10. 4.19 

Within a peri:d of. six. weeks after.giving personal 

hearing to the applicant, from'-the-4ate-Of-reeeiPt 

of _the.-order. From the sh;_c1use filed on behalf of 

the Respondent No. 2, we -observ that the applicant. 

was given personal hearing and Respondent No. 2 by a 

detailed order dated 14.9.1996, has disposedof the 

above twotepresent8tionS of the applicant. Tru .that 

the representations were not disposed of within,stipu.a 
LD, 	. 

ted time and has disposed of belatedly1bUt after going 

through the rply and also taking into account the 

factpd that the respondents halge-filed unqualified 

apology for the delay involved. 4Je are satisfied  
— 

no further action se.d be taken in the CCPi. The 

ccpA jsaccor4i'glydispiSSed. 

that I 

MPS. 

\ I' / 	 . 

D. Purkyasth ) 	. 	 (1. o. saha 

Member (J) 	 Member (A) 


